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GUWAHATI

(An Application under Section 19 of the Administrative
Tribunals Act, 1985)

0.A, NO. OF 2002

BETWEEN :

Sri Braja Chandra Das,

Son of Sri Gaurhari Das,

Office of the Directorate of Census Operations, Tripura,
D-210, Office Lane, Agartala,

Tripura - 799 001

«~VERSUS=

1. The Union of India, represented by the
Secretary to the Govt, of India,
Ministry of Home Affairs,
2=A, Mansingh Road,

New Delhi - 110 011.

2. The Registrar General & Census Commissioner, India
Ministry of Home Affairs, 2-=-A Mansingh Road,
New Delhi - 110 011,

3. The Secretary to the Govt. of India,
Department of Official Language,
Ministry of Home Affairs,

New Delhi,

4, The Director of Census Operations, Karnataka,
7th Floor, E & F Wing, Kendrya Sadan,
Koramangala, Bangalore - 560 034
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5. The Director of Census Operations, Tripura,
D=210, Office Lane,
Agartala , Tripura - 799 001

"veve.. RESPONDENTS

"DETAILS OF APPLICATION"

1. 'PARTICULARS OF THE ORDER AGAINST WHICH THE
IS MADE :

The present.Application is directed against the
impugned Communication under reference No, 22015/2/2002/
Ad.IV. dated 29,4,2002 by which the Census post of
Assistant Difector (0fficial Language) has been abolished
with effect from 1.3.2002 which post was being held by
the Applicant and the same was transferred to the Office
of the Directorate of Census Operations, Tripura by
Order under reference No. 22015/2/2002 -Ad.IV ' dated
25.2.2002, |

24 JURISDICTION OF THE TRIBUNAL :
The Applicant declares that the subject matter in

respect of which the Application is made is within the

jurisdiction of this Hon'ble Tribunal,

....;.3



(3)

3 LIMITATION B

The Applicant declares that‘the present Applieation
is within the limitation period prescribed under Sec-
(tion 21 of the Administrative Tribunals Act, 1985,

4, FACTS OF THE CASE :

4.1 Thet the Applicant is a citizen of India and as
such entitled to all the rights, prbtections and privie
leges guaranteed to the citizens of India under the Con-

stitution of India and the laws framed thereunder., The |
-Application is entitled to protection under the Adminis-
trative Tribunals Act, 1985.

4,2 That the Applicant has been serving in the Core side
officiating in his substantive post of Senior Hindi
Translator in the Office of the Director of Census Opera=-

tions, Karnataka since 4.,1.1993.

4,3 That during October/1999, the Director of Census
Operations, Karnataka sent a proposal to the Registrar
Generél,_India for creation of a post of Hindi Officer
(Assistant Director, Official Language) giving  full
Justification of work load for fullfiling the statutory
obligations for implementation of Official Language Policy
of the Union of India in the Directorate of Census Opera-

tions, Karnataka., This proposal was sent under letter

No. Creation/23/Hindi/99-2000 dated 14.9,99.

000..‘0“



(4)

4o That in parsuasion of the aforesaid letter dated
144941999, 4 (Four) temporary posts of Assistant Direce-
tor (Official Language) in the scale of pay of k., 6500«
10500/~ were created for Offices of the Director of -
Census Operations (hereinafter refer to as D.C.0.) im
the States of Andhra Pradesh, Assam, Karnateka and Kerala
alongwith other Hindi posts in different Offices of
the D.C.0s in different States vide‘ORGI's letter No.
E.11b13/1/99— Hindi dated 8.,9.2000. The posts were
created for a period from 1.9.2000 to 31.,12.2002.

A copy of the said letter dated 8,9,2000
is annexed herewith and marked as ANNEX-
URE - A,

4e5 That in pursuasion of the aforesaid letter dated
8.9.2000, the sanction for creation of the aforesaid posts
of Assistant Director (Official Language) in the Office

of the D.C.0., Karnatake was conveyed to the Pay & Accou-
nts Officer (Census), Ministry of Home Affairs by the
Office of the-Registrér General of India vide letter under
reference No. E, 11013/1/99-Hindi dated 27.9.00 .

A copy of the said letter dated 27,9.2000
is ennexed herewith and marked as ANNEX-'

URE - B.' : ) !

4.6 That subsequent to the said post of the Assistant
Director (Official Language) in the D.C.0., Karnataka ,

.0.0.5
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having been created vide letter dated 8,9.2000 and sance
tion‘forwthe_said post having been conveyed vide letter
dated 27,9.2000, the Applicant was promoted to the said

post as Assistant Director (Official Language) on regu-
lar basis vide Order under reference No., 12011/18/2000-

Ad,IV dated 20.4.2001, The Applicant immediately assumed

charge of the said post of Assistant Director (0fficial
Language) in the D.C.0., Karnataka and served in the
said post with utmost sincerity and dedication. to the

dntire satisfaction of the superior Officers concerned,

A copy of the Order of Promotion dated
20.4,2001 is annexed herewith and marked
as ANNEXURE - C,

4,7 That the Applicant at this stage considers it
relevant to state herein that the creation of the post
of Assistant Director (Official Language) is governed by

the"Norms for creation of posts for Official  Language"

 1laid down by the Ministry of Home Affairs, Department of

Official Language, In terms of the said norms, a post

-of Assistant Director (Official Language)/ Hindi Officer

can be created in and attached/sub-ordinate Office having
100 (One hundred) or more Ministerial employees. These
norms were also officially circulated to all the Direc=-
torateé through out the Country vide Communication under
memo No. E.11013/1/2001-Hindi déted 17.4.,2001 of the Offi-
ce of the Registrar General of India, New Delhi.

00000006
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A copy of the relevant portion of the
said norms and a copy of the communi-
cation dated 17.4,2001 are annexed

herewith and marked as ANNEXURE -« DB E

respectively,

4,8 That to tﬁé utter shock and surprise of the Appli=-
cant, vide Order under reference No. 22615/2/2002-4d.IV
dated 25,2.2002 issued by the Registrar General of India,
New Delhi, the Applicant was transferred from the D;C;O;,
Karnataka -to the D.C.0., Tripura alongwith the post of
Assistant Director (Official Language) sanctioned for =
Census of Indig, 2001, Vide the samé Order, the post of |
Senior Hindi Translator held by the Applicant in subétanp

KarnalaKao
' the D.C.O,\to the

‘tive capacity was also transferred
D.C.0., Tripura. Surprisingly, in exchange, one Sri
. Om Prakesh MEhta, Junior Hindi Translato:‘serving'in the
D.C.0., Tripura was transfe;red to the D.C.0., Karnataka
along with the said post of Junior Hindi Translator,

A copy of the impugned Order dated
2542.2002 is annexed herewith and marked
as ANNEXURE - F,

4.9 That subsequent to the aforesaid Order of Trans-
fer of the Applicant alongwith the said post of Assistant
Director (Official Language) dated 25,2.2002, the Respon-
dent No. 4 vide Order under memo No, ADM 64 Est.2002
relieved the Applicant of his duties from the said Direc-
torate on the very next day, i.e. on 26.,2.2002,

...00..7
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A copy of the Order dated 26,2.2002 1is
ennexed herewith and marked as ANNEXURE=-
G .

4,10 That the Appplicant at this stage begs to state
that since the aforesaid Ordef of transfer dated 25.2.
2002 came as a complete surprise to him and moere parti=
cularly since the Applicant's sonvwas to appear in the
Board Examination, 10°® stendard in the month of March/
2002, fhe Applicant was compelled to extend his joining
time leave. The Applicant joined in his duties as Assis-
tant Director (Official Language) in the D.C;O., Tripura
on 1,4,2002.

4,11  That immediately after joining in the said post
of Assistant Director,(0Official Language) in the D.C.O.
Tripura, the Applicant was surprised to find that the
stréngth of the Ministerial staff in the said Directorate
is much less than One hundred, which is the minimum
strength prescribed by the said norms for creation of
posts by the Ministry of Home Affairs, New Delhi. As such,
apperently, the said post of Assistant Director (Official
Language) could not have been transferred from D.C.O.,
Karnataka to D.C.0., Tripura. At this stage, the Appli-
cant also considers it relevant to state herein that

the D.C.0., Tripura is in fact not even eligible for

a post of Senior Hindi Translator since the eligibility
of such post in a Directorate requires & minimum stren=-

gth of 175 (One hundred Seventyfive) Ministerial

..00...8
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employees in terms of said norms.

.h.12 That the Applicant had barely‘spent a few days

in the Office of the D.C.0., Tripura in the capacity of
'Assistant Director (Official Language) when vide impug-
ned communication under reference No, 22015/2/2002 Ad.IV
dated 29.,4,2002 1issued by the Office of the Registrar
General, India, New Delhi, it was conveyed to the Pay

& Accounts Officer, Home (Census) that the post  of
Assistant Director (Official Language) is no 1onger
required in the D.C.O., Karnataka and the same accordingly
stends abolished with effect from 1.3.2002. It came as

a further shock to the Applicayt the fact that vide the
same communication, he was reverted to his substantive
post of Senior Hindi Translator retrospectively with
effect from 1.3.2902. Be it stated herein that the Autho
rities went a step further by immediately reverting him
back to the scale of pay of Senior Hindi Translator and
went on to recover the amount of salary so drawn in
excess in the post of Assistant Direcﬁor (Official Langu-
age) for the months of March/April, 2002.

A copy of the impugned Communicae-
tion dated 29,4,2002 is annexed
herewith and marked &s ANNEXURE~
H.

4,13 That being highly aggrieved by the aforesaid
impugned actions of the Respondent Authorities, the

000.009
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Applicanf submitted a representation before the Respon=-
dent'No. 2 on 10,5,2002 stating his grievances in details
and requested the Respondent No, 2 to review the afore=-
said impugned action and to further allow him to conti-
nue in the post of Assistant Director (Official Language)
till 31.,12.,2002. Having received no concrete response
from the Respondent No, 2, the Applicant was compelled

to submit two subsequent reminders on 10,6,2002 and
22,7.2002, However, surprisingly, the Respondents have
been sitting over the matter without taking any positive
steps towafds redreesal of the grievances of the Appli-

'cant.‘
5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS
5¢1 For that the actions of the Respondent Authori-

"ties in transferring the post of Assistant Director

(Official Language) from D.C.0O., Karnataka to D.C.0,
Tripura is appdrently illegal, arbitrary and apparently
beyond the jurisdiction in view of the fact that the |
strength of the Ministerial staff in the D.C.0., Tripura
is much less than the basic prescribed number of 100,
The said impugned action is in clear violation of the
aforesaid norms laid down by the Ministry of Home Aff=-
airs for creation of post of Official Language.

5,2 For that the impugned action of the Respondent
Authorities in having abolished the post of Assistant

..O00.10
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Director (Official Language) from the D.C.O., Karhataka
vide communication dated 29.4.,2002 when the post was

in fact already transferred to the D.C.0., Tripura vide
Order dated 25,2,2002 is illegal, arbitrary and malafide,
The same has been apparently done without any application |

of mind to the relevant factors,

5.3 For that the impugned action of the Respondent
Authorities of reverting the Applicant to the.post of
Senior Hindi Translator in the D.C.0., Tripura vide
communication dated 29.4,2002 with retrospective effect
i.e, from 1,2,2002 whenvthe said post of Assistant
Director (Official Language) was transferred to the
D.C.0., Tripura barely on 25.2.2002 1s illegal, arbi-
trary, malafide, discriminatory and capricious. The
said impugned action is a blatant abuse of Article-311-
of the Constitution of India since the Applicant was
promoted to the post of Assistant Director (Official

Language) on regulaf basis,

5.4 For that the Applicant respectfully begs to
submit that the ReSpondeht Authorities have resorted

to the aforesaid impughed actions with the sole purpose
of causing unnecessary harassment and mental trauma to
the Applicant for reasons best known to them, In the
process, the Respondent Authorities by way of the afore-~
said impugned actions have caused extreme humiliation

to the Applicant, more particularly before the fellow

...0.11
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Officers serving in the Department of Census under the
Ministry of Home Affairs,

5.5 For that the Apﬁliéant respectfully Begs to
submit that the impugned actions of the ReSpondenthuthg-.
rities of transferring the post of Assistant Director |
(Official Language) from the D.C.0., Karnataka to the
D.C.0., Tripura, thereafter abolishing the said post

of Assistant Director (Official Language) and subsequ=
ently reverting back the Applicant to the post of Senior
Hindi Translator before expiry of the term on 31.12;2002
ié illegal, arbitrary and discriminatory énd is in clear
violation of Article 14 and 16 of the Constitution of
India,

546 For that the in the facts and circumstances
that have been narrated above, the Applicant is entit-
led to a reasonable opportunity of being heard or atleast

a notice being served upon him before Orders in the

" pature of one that have been passed vide Order dated

25.2.2002 and communication dated 29.4.,2002. Ks such,
the aforesaid impﬁgned Orders are a flagrant violation
of the established principles of Natural Justiﬁe:as well
as the law laid down by the Hon'ble Supreme Court,
Hon'ble Gauhati High Court and this Hon'ble Tribunal in

a catena of judgments,

000'0'12
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5.7 For that the Applicant respectfully begs to
submit that the conditions precedent for exercise of
power by the Respondents Government have not been follo-
wed in the instant case, As such, the aforesaid impug-

ned Orders dated 25,2,2002 and dated 29.4,2002 are
liable to be set aside and gquashed.

5.8 For that the Applicant respectfully begs to
submit that LmXkx feeling aggrieved by the aforesaid
impugned Orders, he approached the competent Authority
by way of the aforesaid representation for redressal
of his grievances. However, the Respondent Authorities
have been deliberately sitting over the matter without
taking any positive/concrete steps in this regard and
as such, the Applicant has been compelled to approach

this Hon'ble Tribunal for redressal of his grievances,

5.9 For that the Applicant respectfully begs to
submit that he has a strong prima facie case in his favour.
The impugned actions of the Respondent Authorities are
illegal, arbitrary, unconstitutional and in violation

of law of the land, The Applicant shall suffer irrepara-
ble loss which.cannot be compensated in terms of money

if the aforesaid impugned Orders dated 25.2,2002 and

dated 29.,4,2002 are given effect to., The balance of
convenience is strongly in favour of the Applicant, This
is, therefore, a fit case where this Hon'ble Tribunal

may be pleased to intervene into the matter and give

0..00013
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adequate interim relief/protection to the Applicant,

5.10" For that in any view of the matter, the impug-
ned actions as have been narrated above, are not sus-
tainable in law as well as in fact, In fact, the

reflects malice 1in law as well as in fact.

The Applicant craves leave of this
Hdn'ble Tribunal to advance more grounds,
' both legal as well as factual, at the

time of hearing of the instant case,

6. ~ DETAILS OF REMEDIES EXHAUSTED :

| The Applicant declares that he has no other
alternative equally efficacious remedy available to

him except for filing the present Application.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER COURT :

The Applicant declares that no other applica-

‘tion, Writ Petition or Suit in respect of the subject

matter of the instant application is filed before any

- other Court, Authority or any other Bench -of the Hon'-

ble Tribunal nor any such application, Writ Petition or

Suit is pending before any of them,

000‘.0114‘
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8.  RELIEFS SOUGHT FOR : ;

In the premises aforesaid, it is respectfu-

1lly prayed that this Hon'ble Tribunal may

be pleased to admit this application, call

for the records and issue a Notice upon' the

Respondents to show-cause as to why the

reliefs as prayed for in the instant appli-

cation shall not be allowed and upon peru-

sing the records and hearing the parties

be further pleased to grant following Rel-

iefs

8.1

8.2

8.3

1.4
[

To set aside/quash the impugned Order
issued under reference No, 22015/2/
2002-Ad.IV dated 25.,2.2002 (Annexure-
F) and impugned communication No.22015/
2/2002 Ad.IV dated 29.4.2002 (Annexure-
H).

To direct the Respondent Authorities

to forthwith cancel, recall, rescind,

' withdraw and/or otherwise forbear

from giving effect to the impugned ,
Order dated 25.2.2002 (Annexure-F) and
impugnéd communication dated 29.4,2002
(Annexure - H).

To direct the Respondent Authorities

to allow the Appllcant to continue to

0.00..15
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serve in the post of Assistant Director

(Official Language) in the Office of the
Directorate of Census Operations, Karna-
taka t111 31.12.2002 or to allow-the
Applicant to continue to serve in  the
post of Assistant Difector (Official
Lénguage) in the Office of the Directorate
of Census Operations, Tripura till 31.12.
2002. | | |

To direct the Respondents to allow the
Applicant to contimme to serve in the
post -of Senior Hindi Tramslator in the

0ffice of the Directorate of Census Opera-

tions, Karnataka with effect from 1,1,2003.

8.5 To grant all consequential benefits

8‘6 -

8.7

including the arréer salaries upon

granting reliefs sought for above,

Cost of the Application.

Any other apprOpriété relief/reliefs to
which the Applicent is entitled to in
the facts and circumstances of the iﬁstant_
case as this Hon'ble Tribunal may deem

fit and proper. .

0.000‘16
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9, INTERIM RELIEF SOUGHT FOR :

During the pendency of the present
application, the Applicant respectfully
prays that this Hon'ble Tribunal may be
pleased to Stay/Suspend the operation
of the impugned Communication under
reference No. 22015/2/2002 Ad.IV dated
29.4,2002 (Annexure - H) and to direct
the Respondents to allow the Applicant
to continue in the post of Assistant
Director (Official Language) in the
Office of the Directorate of Census
_Operations,vTripura and to further dir-
ect the Respondents to pay salaiy and
allowances accordingly to the Applicant
and/or to pass such further or other
Order/s as this Tribunal may deem fit

and proper.,
10, This application is filed through my Advocate.

1. PARTICULARS OF I.P.O.

(i) I.P.0. No. s I S 7 68RY,
(ii) Date $

(1iii) Payable at Guwahati.

12,  LIST OF ENCLOSURES

As stated in the Index.

oo+ VERIFICATION,...
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VERIFICATION

I, Shri Braja Chandra Das, son of Shri Gaurhari Das, aged about 47 years,
-
v:preéently residing at C/O Dr. M. C. Baral, Ramkrishna Mission Road, Agartala-799 001,
i
|
ETripura, do hereby solemnly affirm and verify that I am the Applicant in the instant

application and conversant with the facts and circumstances of the case. The statements

made in Paragraphs ] 4o 4, 6 4v IR

ﬁare true to my knowledge and those made in Paragraphs — < —
;are, true to my information derived from records and the rests are my humble

_ ‘lsubmissions before this Hon’ble Trubunal.

And I sign this Verification on this the ¢ 74 day of August/2002.

. Posye Lhpwoder. L

APPLICANT
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QElE OFFICE OF THE REGISTRAR GENERAL, INDIA
‘fm}lfl“' -~ (Government of India, Ministry of Home Afjairs)
o T 2A MANSINGH ROAD, NLW DELHI 110 013
| - : . . v
Rel. No. E.] 1013/1/99-Hindi Date: (h/Scptcmlm‘, 2000,
i To, ' , : . ' !
P The Pay & Accounts Ofiicer(Census), :
E , Ministty of Home Affairs, |
’. A.G.C.W.& M. Building,
! New Delhi<110 002.
. ~ Sub: Creation of temporary Group 13’ and ‘C? posts in various Dircctorates of Ceoncus
- e Opgm(ions in connbetion with 2001 Census work.
1 Sir. A :
i Fam directed to convey the sanction of the competent authority to the creation of e
under mentioned temporary Group ‘B’ and ‘¢’ posis in the Offices of the Directors of Census
Y Operations as mentioned against cuch of them in connection with the 2007 Census work with
effect from 01-09-2000 ta 51-12-2002: '
o SL Designation ’ Scale of post No. of posts | DCOs for which posts
L No| . '. _ o sanctioned | sanctioned
L. [ Assistant Director (OL) | Rs. 6300-10500 04(Four) One post each for DCO.
{ - Group ‘B’ - Gazetted - Andhra Pradesh,
) ' S 4 _ , Kamataka, Assam and
- ; f . Kerala; .
; \’2. Junior Translator Rs. 5000-9000 | 07(Seven) One post each for DCO. | )
Group “C’ Non- . R Mizoram, Goa, Jammu &
‘_ Gazetted : Kashmir,  Mecghalava,
o v | ’ A&N Islands, Arunachal
i c')\« - Pradesh and
"{ '1.»7,)\% s . : j inkshad\\'ccp. '
| 3. | Hindi Typist Rs. 3050-4590 17(Seventeen) | One post each for DCO,
Group ‘C’ — Non- - o Lo . | Maharashira, Bihar,
Gazetted . - : ' Madh> Pradesh, Utar
: Pradesh, Assam, Gujara,
u § - Punjab, Tamilnadu, 1&K.
. . e b | Tripura, Meghalaya.
‘ - ' oo I R ’ Chandigarh, Nagaland,
' Rajasthan, Lakshéd\{"ecp,
. . Sikkim and AEN
" . * Islands. o N

@erti{ie(I to Le true copy-
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1 Deaimess and other allowances shall be admissible as per the rules and orders s ood by

the Government of India from time {o timc.
5. The expenditure involved is non-plan and is debitable to the Major Head 343, (,ousux
Surveys & Siatistics; 01 Census; 800.02-Abstraction and Campilation; 800.02.00.01- S.! fries for
the year 1999- 7000 and suhscqucnl financial years subjec(to the cxpc.ndltuxc being vo: \,d by the

Parliament. %

0. Thisi issucs with the concurrence of Home nance v1clc (hul Dy. No. '73\7/1' ALY 7()()
dated 12 July, 7()()0

&

Your's ! mlh!nl.v

(3.0 Jaun) i

Joint Dircctor

No. L1013/ 1/99 Hindi . ’

L))) o
A Al concerned Divectors ofCans Op\.runons ko,.r\.mc,/é("" To

2. flome l"lgnanc,,, Ministry of Home Affuirs, North Block, New Delhi with reference (o
their Dy No. 2557/F.A(11)/ 2000 dated 12 July, 2000.

R JR(J/COllSult"nt/lD(l)/US(S)/US(\'IR S)/ Accounts Officer. &7
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plass \§  OFFICE OF THE REGISTRAR GENERAL, INDIA g
,,03"8? o (Government of Indic, Ministry of Home Affairs) ;

IR RTUIEN {33]

- 2A MANSINGH ROAD, NEW DELHI 110 011

o TR vy

‘ T e KBRS ¥
\» ' ’""};'g!:.?! sk Congyg =%
. . b v, \‘4‘ o )
. Rel No. E.11013/1/99-Hindi . . A %rz:f(;ff,fay,;:~.<,«\ Date: September, 2000,
: . L TR, AR
LANEEN e R
TL) /)(’/1/6./2\ 1‘50 ooy %{.j 2{‘ \oadiies 2’3‘\“’«&‘
* O e A AN
" The Pay & Accounts Officer(Cniul S35 '

Ministry of Home Affairs, 4!

% -cQ?
*AG.CW.& M. Building, o A &
PRI TIRIN . -~ ~ AN 'y
New-Delhi-110 002, S Famt . ‘.2;:/&"'
"-»,\:." it Vg ALDO “A—.'Gf’{ﬂ‘
Sub:  Creation of Group ‘B? post in connection-with, 2003 CElsus work.

t
Sir, :

I am directed to convey the sanction of the competent authority to the creation of one temporary post of
Assistant Director(OL), Group ‘B’ - Gazetted in the scale of pay of Rs. 6500-10500 in the Office ol the Dircetor
of Census Operation, Karnataka in conncction with the 2001 Census work with effect from 01-09-2000 10 31-12-
2002.

2 Dearness and other allowances shall be admissible as per the rules and orders issued by the Governnfent of

India from time to time.

3. The expenditure involved is non-plan and is debitable to the Major lHead 345.-Census, Surveys &
Statistics; 01 Census; 800.02-Abstraction and Campilation; $00.02.00.01- Salaries for the year 1999-2000 and
subscquent financial years subject to the expenditure being voted by the Parliament.

- 4. This issues with the concurrence of Home Finance vide their Dy. No. 2557/F. A(H)/ 2000 dated 12 July,
2000. ‘

Your's faithfully,

\
/g (/_: 9,4;\;‘4

N T
(B.P.Jdin; M-
- L [/4 Joint Director
No. E.11013/1/99-Hindj 7
Copy to: "
]) The Director of Census Operations, Karnataka, Bangalore..

Home Finance, Ministry of Home Affairs, North Block, New Delhi with reference to their Dy. No.
2557/F. A (H)/ 2000 dated 12 July, 2000.

3. JRG/Consultant/US(SYUS(MRS)/ Accounts Officer
1, DD(OL)
5. PS to RGI
6. Order File
N\~
S
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OFFICE OF THE REGISTRAR GENERAL, INDIA
(Government of India, Ministry of Home Aflairs)

2A MANSINGH ROAD, NEW DELHI 110 011

Ref. No.. 12011/18/2000~Ad. 1V ' Date:
Mq‘ okl e !»Mth__h
' SR LY X

ORDTER

jegistrar General, India (% pleased to appoint
4 Das, Seninr Hindi Translator in DCO, Karnataka to
3% of Assistant Director(OL) in the same directorate
3% scale of Rs.6500-10500 on reqular basis in temporary
,‘ﬁity with effect from the date he takes over charge of

e post upto 28.2.2002 or till further order whichever is
earlier. - S

\

- The above promotion 'has been made agajnsta the
' purely‘bh%mnvypost sanctioned for Census of India 2001 and
will continue only upto its sanctioned period. The above
promotion order shall not bestow upon the above mentioned
official any claim for regular promotion against long term
vacancy or core post. '

The above official shall automatically stand
reverted as Senior Hindi Traslator on the expiry of above

referred period even if no separate order for reversion is
issued. - ‘ ‘

The above official should exercise the option for
fixation of pay in terms of instruction contained in DOP&T
" 0.M.. No.F.13/26/82~Estt.(Pay.I) dated 8.8.83 within one
‘month from the date of . his taking charge of the post of

- AD(OL).

" o/ 4 }\ ) BARASDIN/ ‘
W }\\5} J : ( M.R. sifcH )
: /,‘)Q N UNDER SECRETARY TO 4uE GOVT. OF INDIA
#?} , / Copy to:-

1. DCO, Karnataka, Bangalore(with one spare . copy for
individual).

2. PS to RGI.
3. Pay & Accounts Officer, Home(Census), New Delhi.
e 4. Office order folder.

5. Record Assistant. '

@e'riiy%ej fo ﬂe frue coob-

. vt
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CITAPTER 10

- CREATION OF POSTS FOR THE WORK RELATING TO JFFICIAL
ALANGIJAGF., CRITERIA FOR MINIMUM NUMBER OF POSTS,
WORK STANDARD, DUTIES OF OFFICERS & RATIO OF HINDI

TYPISTS/STENOGRAPHERS

) 0.1 Provision of posts for Official Language
work while setting-up new offices
While setting up new oflices. provisions lor
Hindi posts should be mauie simultanconsly with
other posts for the work required o he done in
Hindi in accordance with the Official Fanguape
Policy and for its implementation. This may also
be kept in view while seiting up a commitic or
commission so that their report and other papers
could be prepared in IHndi and English
simultancously.
[OM. No 1713087/875-0.1. (C), daten 3-2-1970¢,
, S. No.134|
10.2° Creation of minimum number of Hindi posts
for implementation of Official Language
Policy
Avnilnhilily of adequate number of Hindi
posts (Senior Hindi Officers. Hindi Officers,
Sentor  Hindi Translvtors,  Hindi Trans-
btors.  Hindi Tvpists) in the Ministries/
Departments ol the Central Government and
their attached and subordinate offices as also in
the public sector undertakings. corporations.
hinks cte.is necessaey for the implementation of
Official Language Policy of the Cential Govern-
mentand 1o ensure strict compliance of the pro-
yisions of the Otficinl Languages Act and Rules
made thereunder. guidelines for the creation of
minimum number of posts required in Mini-
stries/Depariments and in an attached/subordi-
nate offices were given in D.ONoOTTO15/73-01
Cell. dated 681973 and were circulated vide
O.M. No. 13033732 80-01 (C) dated 27th April,
L9RT by the Department of Official Language.
Iawever, the Ministry of Finance vide their O.M.
Ne, Fo7DE-(Coordy/8d dated F3-1-1984 impas-
edabanon the creation of new posts and on [ill-
ing up vacancies This ban was relased for posts
which arc absolutely necessary inomost excep-
tional circumstances including posts required for
[ulfilling statulory  requirements vide OM.
No. F. 7 (DE-(Coord)y/R4 dated 20-6-1984. 1indi
nosts required for casuring complianee of the
Srovisions of Official Languages Act and the
Rules were covered hy this relaxation,

%

@erii/iec] to le true copy).

In this connection the Ministry of Finance,
Department of Expenditure O.M. No.10 (4)-E
(Coored)/8S dated 18th June, 1988 may also be
referred to. vide which the Secretarics of the
Administrative Ministrics, in consultation with
their Financial Advisers may exercise the powers
with regitrd 1o proposals for sanction of posts to
implement Official Language Policy, in accor-
dance with the guidelines that are framed and
issued in this regard by the Department of Offi-
cial'umgungc in consultation with the Ministry
of Finance,

New Norms :—

The following guidelines may be followed
ahout minimum number of Hindi posts for the
implementation  of the  Official Language
Policy 1 —

I. For Ministries/Departments

(i) One Assistant Director (OL) in cach
Ministry and independent department having a
full-time Secretary.

(i) One Senior Hindi Officer, ic., Deputy
Dircctor (O1.). in each Ministry or Department

" having {00 or more ministerial employces or

which has4 ormore attached/subordinate offices
orundertakings, cach having 100 or more minis-
terial employees, This post may be in licu of the
post ol Assistant Director or in addition 10 that,
keeping in view the not..s prescribed under the
Departiment of Q0.1 O.M. No.13017/1/81-01.(C),
dated 13441987, A post of Director may be
allowed by taking into account the nature and
quantum of work in Ministry/Department.

(iil) One Translator {or less than 50 ntinis-
terial employees, two translators for 50 to 100
ministerial employcees, three transtators for 101 to
150 ministerial cmployees, three junior tran-
slitors and-one senior translator for 151 and
more ministerial employces.

Il. For Attached/Subordinate Offices

(1 Onc Hindi Officer (Assistant Dircetor,
(O.L) in cach attached/Subordinate Office hav-
ing 100 or more minisierial employees.
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- (2 (0) For offices locited in Region A’
(excluding  Offices ol Delenee forces  and
Paramilitary forces) once Junior Transhior in an

office having 25 10 125 ministerial employees ;-
: b i

two Junior Translators for 126 onore ministerial
employees, '

(b) For offices located in regions "B and
Chi—

(i) One Junior Teanstator in an office hav-
ing 25 o 75 ministerial employces: two
Tuaior Translators for an office having
76 to 125 ministerial employees: three
Tunior Transkators for an office having
126 10 175 mir” 'erial employees; three
Junior Transtawors and one  Senior
Translatwr for an office Raving more

o—— g 4 g . ——— g - s ——— T T
than 175 ntinisicrial employees.

(ii) These norms will also apply to those
offices of Defence forces and Para-
military forces in Region ‘A" which
move from onc region o another.

(iii) One post of Hindi Typist may bhe pro-
vided in all those offices of the Central
Government in Regions "B and ‘C
which have at least 25 ministerial
employees. A post of Hindi typist may
also be provided in offices which are
newly crealed in region A’ provided
they have’ at least 25 ministerial
employees. These norms will also apply
1o those offices of Defence forees and
Paramilitary forces in region "A' which
move from onc region (o another,

(3) The term "Ministerial Employces' used
in para 2 above includes all those employees and
officers who have heen sanctioned for ministerial
duties, irrespective of the fact that they are techai-
cal or scientific employces or officers. Further, in
cuse the technicol and scientific posts are
sanctioned for such work but the incumbents
have been entrusted with ministerinl work also.
they may be (aken into account for computing
Hindi posts after verification of the nature of
work of such employces by the 1. W. S, U.

[D.0. No. E 1TIS/73-001 (Cell), dt. 0-8-1973)

[OM. No, 13038 WR0-O.1.. (), Wi, 27-1-19K81.
S N, 038)

[O.M. Now 130354088000 (), e 12271988,
Supp S, No. 252|

[OM. Nao, 138488000 . () e S-a-19R9]
[OM. No, 12027, 35, 8%-( YL (=2 a0 29274 108K,
Supp. S, No. 233

14
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10.3 Norms for teanstation work ¢

1 has heen decided in consultation with the :
Ministry of Finance (S1all [uspection Unity that
the translation work may be categorised as i
ordinary and ‘technical’ and work norms may §
he fixed as under (—

%

Ordbiury Technical :
2

Translotion 1780 words 1350 words  For tho week t{
e dany pes day of § working g
days
Vetting SROO words 4000 words

per day per day
Considering the special nature of work in the

Central Translation Bureau, the norms for tran-
slatorin that Burcau will be 1300 words per tran-

slator. The translation material may be cater 3

gorised as under :—
Ordinary
(a) Annual administrative reports.
(h General orders, directives, circulars, -
ele.

(¢y Parliamentary work—Parliament Ques- -

tions. Assurances, Calling Attention J¥

Notices, elc.
() Routine Correspondence.
(¢} Reports  of various
Commitices, cle.

Commissions/

Technical

(v Reports on policy matters, such as
Impori-Export Policy.
(hy White papets,

(¢) Scientific: and technical literature of
various Ministries,

(y Scientific and technical reports, such as
reports of Plar “'ng Commission and.
Central Water Commission, .

(c) Manuals, Codes and other procedural |
literature., s

10.3.1 In case-of dispute as to which
material falls in 'Ovdinary’ or ‘Techniéal
category. the decision of the Senior Ilindi
Officer/Ilindi Officer in the Ministry/Depart-
ment shall be final, but where 25% or more of
translitable work of a Department is calegorised
as Techaical’, study by the Internal Work Study
Unit shall be necessary.

10.3.2 The nature of work 1n the Official
Language Wing of the 1.egislative Department of
the Ministry of Law and Justice is different from
transtition work in other Minisirics/Depart-
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ments and therelore, these norms will notapply (
fo the translators amd vertars in that Wing,

o

-~ [OM.NOISETA/R IO (C), dated 1300 1087

0.4 Duties of indi Translators

The posts of Senior Translators and Junior
Translators have been crented mainly for teansla-
lion work and their services should normally he @
utilised for the same purpose. Though it is
necessary to have an adequale number of (ran-
sktors to ensure compliance of seetion 3(3) of the
OMigial Languages Act and other rules ete.. the
work connected with the implementation of QfFi-
cial Language Policy. compliance of directions/
instructions issued by the Deptt. of O. L. from )
time o time in this regard, convening the 5
meetings of the Olficial Language Implementa-
tion Commitecs erc. should be done at the level of
Senior Hindi Officers/Hindi Officers and other
higher officers. Al the same time in offices. where
the number of posts for such work is nol ade- (D]
quate, these should be created there. Op special
occasions (like the meetings of [indi Salahkar
Samit, the Official Language Implementation
Commitiee) the help of the Junior Translators/
Senior Translators may be sought. Senior Tran- (N
slators may also be asked to help in ihe
implementation work, provided it does not come
in the way of the translation work, The wbdrk
relating to the implementatic., has speeial
significance and officers of'approprintc level
should pay due atiention lo it. Efforts should he
made wherever necessary. to create additional
posts for this purpose.

|O.M. No. 13016/1/780-0.1.. (C), dated 0-12-19380.
Compilation Na, 140]
[OM. Na, BI0IS/84-O.L, (), duntend 8-9-1987]

10.5 Duties of Hindi Officers and to entrust them

only the prescribed work 10.5

In order to fulfil the requirements for which
Hindi Officers’ posts have been crented it would

be proper 1o entrust the lollowing duties to the
Hindi Officers :—

ted with

(1) The translation work from FEnglish (o
Hindi and  vice-versa  and velting
thereof,

(2) To acquaint the officers and staff of the
concerned departments with the pro-
visions of the O, 1., Act, Government
rules & orders relating 1o official
language and Hindi training and 1o Alle

tion of orders pertaining to Hindi has been ves-

this responsibility will ¢- ttinue as such. The ser-

8 =
BE g

To ensure proper complinnce of the pro- 18
visions of the Official Languages Act’
and the orders pertaining to Ilindi
Teaching Scheme and Official Lan-
guage Policy in their department and*?
subordinate  offices. scctions, com-

panics and corporations elc.
To work as the Scereta™ of the Official ;
Language Implementa.on Committee
of their department/office and to con-

i ings f time to time, (0 3 - > ¥
vene its meetings from time to time, . .
s " : f TR e
prepare-the agenda and minutes of the -
meetings and to co-ordinate the action ! il @ s

-."wm (3 A s
faw ggarsr

taiken on the decisions taken in the. .
meetings, s

To muke suggestions from time to time a3 iy o
for promoting the progressive use of '§» foy o ey
[lindi and to keep liaison wijth the ¥} afafa &1 axa

Department  of  Official
through proper channel.
To prepare the reference and help litcra-

Language .
guag Afesid =5 -

a3 =nfsc

o mx ST

lure to organise Hindi workshops and AP oz 7y
o assist the officers and staff in learning : , AT ot (fr=
Hindi and using Hindi in official e e &1 AzFr 3
business, wrmar gt @ a
The services of the ‘Hindi Officers/ e B A oy

Translators should, as far as possible, be
utiised for translation and Official R
Language Implementation work only - 48
for which these posts have been created,
In case in any office the required Hindi
work is completed in accordance with
the targets of the Annual Programine
only. then the officers/employees work
ing against Hindi posts should, pro-
vided they get time, be entrusted any
other work in addition to the work per-
taining to translation and implementa-
tion of Official Language Policy.

-1 The responsibility of implementa-

Wi 1w
? g agfem v
feur s =nfiw
T B fw o

Ja.

|a,

0.5 fa=t fs

Eilr: iR AR
Senior Officers of the departments and
faa @myy

vices of Hindi officers should be utilised for ren- ?h Y A g 7
dering 'u:fs.ismnce in the discharge of that :‘ :;: afewfdr & i
responsibility. rl z':‘ .
[OM. No. 11/13019/75-O.L. (C), dated 31-12-197s, (’ : {?{ : s
S. No. 139 ¥ () 3
[O.M. No. 13035/11/87-O 1. (C), dated 8-9-1987) 1Bt Hm
[O.M. No. 13017/4/88-O.L. (C), dt. 861988 k ;
Supp. S. No. 255] By
; (2) Py
10.6 Norms pertalning to the quantum of work of _ afit
Hindi typists and comparers ! '
. ; f - TEAH
r studying the Hindj typewriting work ‘ _;.
being done in the various Ministries/Depart- ' T

help them in implcmcnling the same.
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pro~ieans  Lonanccted Jheres a0 nas been o Goverament expenditure s involved in Y. Prélers o
e decided in consuhation with the Ministey ol imparting training in Thndi typing and Hindi,] A

Finance (Stafl Inspection Unit Depactinent of stenography under Hindi Teaching Scheme to-§

Expenditure) that the following norms he fixed
for Hindi nypists and comparers i —
(1) Standard of workload for Hindi Typists

a) T toagike minimus oning spoedor 28
wosds per minie gl o ter suaking an
allowance  for factors  like  breaks.
interruptions.s fatigte. subsidiary pro-
cess ete. i Hindi vypist should give an

Hindi stenography avold 1o ke dictation in

" English typists/stenographers. The, training is

impavied free of cost during office hours only §
and the trained employces are also given incen- |

tives at preseribed rates. A few Typists, Stenogra-

phes are necruited only on the basis of

qualifying Hindi typing/stcnography test. Thus,
it is the duty of the employees trained in Hindi

Typing/stenography -not - te. refuse the Hindi

typing/stenography work whenever asked. It is

S. No. 145)

output of 3400 words per day. the duty of an employce who is trained in Hindi y
{b) In the case ofletters cte.. the number of Typing/Stenography as well as English Typing/
words in the hml_\" (‘)flhc fetter should be Stenography to perform the job allotted to him
counted. An addition of 60 words MAY - rrespective of the fact whether itis in H:ndiorin. (r
be m‘nck for addresses and salutation English. Any employee trained in Hindi Typing/
elC.. i respeet of cach letter. Stenography has no right to say that he will not
(¢) The above standard would apply 1o do Ilindi Typing/Stenography work. Aécording
straight typing for running matier. To to (he+Rule No. 8 (1) of the Official Language
codvert other kinds of typing on this Rules. 1976, ¢mployces have the option 1o write
+ basis, the following allowances may be any nole 6r minute in 1 adi or in English, but
o added 1 they do adt have the option of not doing Hindi
" Cutting Stencils 28% (e, 100 words typing or stenography¥work inspite of being
. , 10 be treaed us traincd in;llindi typing or stenography.
125 words), [T
v clo(iHY When thiee or more 25% ‘10.8.1° 11 there are a few such typists in a par-
. copiex huve 10 be liculai: GGovernment Office who had undergone
. tken out by Insertiog training i Tlindi Typing long ago and due to lack S
g i m;ﬁ:;;::}i'l';f:i;"m_ 25 of practiec have lost the acquired knowledge then N
5 (iv) Statements 0% in such. circumstances the concerned office T

Note :~For neely cecruited typists 1 nosus of S000 words e would spare some Hindi typewriters separately 2

' -annmy be adopted for the first your of their service, for such employees and after making their list ™
The sume norms amy also be wdopied for Iypists would ask them to practice in Hindi Typing dur-
engaged in Linglish & Hindi Typing  simolae ing stipulated period of §-6 days. Alterwards 2) ar
feously. ‘these employees will do the Hindi typing work as v

(2) Comparison of typed matter allotted 1o them. . '

Two comparers may he allowed for cvery . |0.M. No. 21034/23/87-0.L. (D), dated 21-9-1987) ' |
three typists. - . -
)-mllo.M. No. HOMA/OL. Cel. duted 10-1-1975,7 -+ 109 T, introduce condition ¢o the effect that the
C S. No. 143] possession of the knowledge of a regional . 07 f

10.7 Utilisation of services of Hindi typists and !nngungc WOl:lld be a desirable .q\{ahﬁcanon F

Hindi stenographers ' in the rccr.ultfnent rules pertnining to the
. : posts of Hindi Translators i
The scrvices of the trained Tindi Typists/ . ' , . ,

Trained Typists i stend “aphy/trained steno- Th.t.: ducstion of umcm!mg: the rccnnlmcr}t mlz@’.mﬁr

graphers should he utihsed in Hindi work FUICS Iog' the posls' ’of Hindi Translator fo_l' waafy

regularly so that they could maintaia their prac- lntr()fl'n.cmg A condition o the effect l,ha'l the et o

tice and the use of Hindi could be promoted. possession, o.r. (h'c knowled.ge o.r a regional 5.

[OM. No, 1201771/78-0.0.. (A-1), dated 16-8- 1978, Fanguage be a “desirable qualification” should be
S. No. 143] consixlércc!. This condition may not be applic-

10.8 Responsibility to do work of Hindi Typing/ “M(j‘ where such poslls are filled by promotion or g i
Stenngruphy hy the employees trained In dcpul'lmcnlul Cxamination ele. =
Fhindi Typing/indi Stenopraphy . IOM, Mo, 1T103/11774-0.1, (), dmcdqz;o,i'{)z;\l. H

Some cmployees trained in Hindi Typing/ IQ-M: No. 1HOM/11/14-0.L. (C), dated 2761975, Eik

TR oy |
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tia o
S

TV
PO R IR TS

No. E.11013/l/2001—l~1indi Dated: 17.4.2001
S New Delhi

To

All Directors of Census Operations

Sub :  Creation of Hindj Posts in Directorates of Census Op'erations.‘

SirMadam, oo ’

4

1. Cne Hindi Officer (Assistant Director, (OL) ) in each attached/subordinate
office having 100 or more ministerial employees.

2.(a) For offices located in Region ‘A’ one Tunior Translator in an office having
25 to 125 ministerial employees. " :

(b) For offices located in Region ‘B’ and ‘C”.

(N One Junior Translator in an office having 25 to 75 ministerial employees.
ol

¥
b

Two Junior Translators for an office having 76 to 125 ministerial
employees. ’

Three Junior Translators for an office having 126 to 175 ministerial
employees. Three Junior Translators and one Senior Translator for an
office having more than 175 ministerial employees.

@ertiy’iec] 4 :to‘ be true copy.
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(2)  One post of Hindi Typist may be provided in all those offices of Central
Government in Region ‘B> and ‘¢ which have atleast 25 ministerial
employees. "A post of Hindj Typist may also be provided in offices which

are newly created in region ‘A’ provided they have atleast 25 ministerial -

employees.

It is proposed to review the position of availability of Hindi Posts i
different Directorates of Census Operations in the light of above norms. It is
requested that a proposal for creating minimum Hindj Posts may please be sent

The term ‘Ministerial Employees’ includes all those .employees and
officers who have been sanctioned for ministerial dutjes irrespective of the fact
they are technica] or scientific employees or officers. Broadly it means that

ofﬁcers/cmployces doing noting/drafting and ministerial work be considered
Ministerial, '

Your proposal must reach this office on or before 15 May, 2001 in the

Proforma enclosed, Responsibility to comply with the OL Act and Rules made
thereunder rests entirely with you,

Yours faithfully,

G i

(Smt Suresh Raina)
Deputy Dircctor (OL)

Ly
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P

Office of the Registrar General, India
(Government of India, Ministry of Home Affairs)
2(A, Mansingh Road, New Delhi-110011.

M eR TRy
) '5PT.(')P].E, ORITNTED

© Ref. No.: 22015/2/2002-Ad.IV

Date: 25" Feb'2002
ot

ORDER

Sh. B.C. Das, Assistant Director (OL) is hereby transferred from

DCO, Karnataka to DCO, Tripura alongwith the post of Assistant
Director (OL) sanctioned for Census of India 2001. The post of Senior
Hindi Translator held by Sh. Das in substantive capacity will also be
treated as transferred from DCO, Karnataka to DCO, Tripura.

2. Sh. Om Prakash Mehta, Junior Hindi Translator in DCO,
Tripura is transferred to DCO, Karnataka alongwith the posc of Junior
Hindi Translator which he is holding at present.

3. The aboveitransfer_ order shall be implemented with immediate

effect.

(B. MALLIK)
-loint Registrar General, India
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1. DCO, Karnataka, Bangalore. He is requested to relieve Sh.
B.C. Das, AD (OL) immediately and direct him to join DCO,
Tripura.

2. DCO, Tripuré, Agartala. He is requested to relieve Sh. 'O.F’_
Mehta, Junior Hindi Translator and direct him to join DCO,
Karnataka.

3.  PAOQO Home (Ce:nsus), AGCWA&M Building, New Delhi.
4. DD (OL) O/o RGI, RK. Puram, New Delhi.

5. US Ad.ll Section.

6. Recor:d.Assistant,

7. Office order folder.
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R /Date

Dated 26" February, 2002

In pursuance of the order No. 22015/2/2002 Ad IV dated 25" February 2002

(copy enclosed) of the Registrar gencral India, Shri B.C. Das, Assistant Director (OL) of
this Directorate is relieved of his duties from this directorate on ‘he aflernoon of 26"
February, 2002 with direction to report before the Director of Census Opcrations,

Tripura.

!

He is directed to handover all the files, registers, keys and any other documents
pertaining to this Directorate to Smt. Veena, Hindi Typist immediately.

To

Shri B.C. Das
Asst. Director (OL)
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DIRECTOR OF CENSUS OPERATIONS
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:hll}, ‘(‘I‘E‘:’:l (Government of India, Ministry of Home Affnirs)
rrorfRastian ‘ 2N MANSINGH ROAD, NMEW DELHX 110 011
el No.: o, 22015/2/2002 A1y \ Data:  29.4.2007
T'o

The Pay & Accounts OFficer
Howe (Census)

ACCW R M i dding, T.1.0.
Now Delhi.

'
.

Hulby: ' /\Ix)l Loion of one census post ofl A. I)(OI ) created for
NCO, Karnataka. '

S,

T am directed to refer to this office lelbter No. . 11.01.3/1
mindi. dated Septenber 2000 (copy enclosed) creat;ing one post of

/99
N

(OL) ecach for DCO, Andhira pradash, KmnaLaka, Assam and Korala upko
31.12.2002 and to say thalt on n review it is found that the census post

of A (OL) created for DCO, Karnataka is not reyuirved further.
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§ ! A(*corc'ljngly, the same stands abolished with effect from 1.3.2002.
! N’? Sh.B.C.has is hereby reverted to his substantive post: of Sr.itindi
8 " Trangsiator woeso 13,2002,
SN
Ny Yours faithfull
::1\ \ Yours faithfully,
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;_ - UNDER SECREPARY 10 Y11UE COVI. OF INDIA.
W
' Copy to:’
1. 1XX), Karnataka, a nyalore.
2 CO, I'ripura, Agartala. Sh.B.C.Das, AD(OL) may
N ha Ltrented as reverted Lo hig permanent post of
Fira g, Pianla tor wee. £, ). 3.2002.
3.7 DB (OL) ORGI, R.K.Puram New Delhi.
1. us (nJL ).
5. JDCO {Shodain) ORGI.
H. Office Order folder.
No.A. 19020/1/2002-mstt.
Government ef India
. Ministry of Home Affairs
Director of Census Operations
Iripura. )
Dated the 8th May,2002
Copy to sm |
P Shrl B.C.Das,Sr.Hindi Translator for information.
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